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ter of O.A. no. 69/2024

. Joint Site Inspection Report in the NGT mat

n the context of the case number 69/2024 registered in the
Honorable National Green Tribunal, principal bench in relation to the cutting of trees
truction in Sukma district, joint committee members - Mr. Shailesh
Conservation Board, Jagdalpur) and

Today, on 23.04.2024, i

during road cons
al Officer, Chhattisgarh Environment

Pisda (Region
Mr. Ashok Kumar Bhatt (Sub Divisional Forest Officer, Sukma) inspected the spot as
per the instructions of the Tribunal: -

under Sukma block

1. The place mentioned in the case is located in the forest area
of Sukma district, about 36 kilometers away from the district headquarters
Sukma. Where normally visit is not possible due to Naxalite activities. Therefore,

the site was inspected with the help of police force.

In the road construction work mentioned in the case, the work of upgrading the

rtment for

traditionally used kutcha road is being done by the Public Works Depa
a total length of 10.05 kilometers. The said route passes through revenue and

forest land. Out of which 9.50 kilometers is located in revenue area and 0.55

kilometers in forest area.
d road, 16 trees of Forest land PF 246 and

3. During the upgradation work of the sai
247 of Sukma Forest Division Sukma area were damaged during the operation of

the JCB machine. All the said 16 trees have been logged by the forest department
as per the rules and transported to the forest depot, Sukma by registering the
forest crime number 8810/15. The above information was given by Shri Gulshan
Kumar Sahu (Forest Range Officer, Sukma) present on the spot.

During the inspection, trees were damaged during road construction in the
revenue area also, whose numbér is 37. The details of which, species wise and

stem thickness report, had been prepared by Shri Jharan Manjhi, Revenue

Patwari, Badesatti. copy of report is attached.
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Considering the sensitivity of the area and Naxalite activities, it was necessary to
p construct a road, but a total of 53 trees have been damaged by the contractor of the
Public Works Department without permission. Penalty can be imposed to compensate
for the environmental damage caused for the said act and for reforestation, trees

equivalent to double or whatever is appropriate should be planted.

A

J%Kuma‘r%att Sh11esh Pisda

Member Joint commitee Member Joint commitee
Sub Divisional forest Officer Regional Officer
Sukma C.G. Environment Conservation
Board
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